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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported resignation of Shri Mohan
Kumaramaogalam from the Board
of Bennet Coleman & Co.

SHRI UMANATH (Pudukkcttaii : 1
call the attention of the Minister of
Industrial Development, Imternal Trade and
Company Affair; to the following matter of
urgeot public importance and request that
he may make a statement thereon :

“Reported resignation of the Govern-
ment nominated Director on the Board
of the Bennet Coleman and Co. Shri
Mohan Kumaramangalam *

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF A,

AHMED) : The Bombay High Court while
disposing of the petition filed by the
Government under Section 398 of the

Companies Act, 1956 in the matter of M/S
Bennet Coleman and Co. Ltd. in its judg-
ment and order dated the 28th August,
1969 reconstituted the Board of Directors
of this Company. The reconstituted BoarJ
which is to function for a period of seven
years from the date of the court order
comprises eleven members, five being
nominated by the Couit, three of the
Government and three of the shareholders.
By the said order, Shri K. T. Desai, one
of the Court nominated Directors, was
also appointed as cheirman of the
Board of Directors. The order has
further provided that the vacancies arising,
if any in the three Groups shall be filled up
by the Court, by the Government and by
the sharcholders, as the case may be.

2, Shri Mohan Kumaramangalam was
one of the three Government nominated
Directors under this order.

SHRI RANGA (Srikakulam) : He
should never have been appointed. He has
resigned from the Board of Directors and
reasons for his 1esignation are given by him
in his letters dated 13th February, 1970 and
23rd February, 1970 addressed to me,
enclosing a copy of his letter addressed to
Shri K. T. Desai, Chairman of the Board
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of Directors. Copies of his aforesald letters
are also placed on the Tahle of the House.
[Placed in Library. ~e¢e No. LT—3642/7 1

3. The resig.ation has been accepted
by the Government, Earlier, Dr. E. K.
Hazari, another Govermmnent nominated
Director on the Board of Directors of this
company, oo his appointment as Deputy
Governor of the Reserve Bank of Inda, haa
submitted his  resignation. These two
vacancies have been filled up by appointing
the following two persons :

1. Shri M. V. Paranjape, Advocate,
Bombay.

2. Shri Rajoi M. Patel, Advocate
Bombay.

SHR1 PILOO MODY (Godhra) : Why
don’t you appoint a couple of Naxalites on
the Board 7

SHRI NAMBIAR  (Tiruchirappaili) :
Why not you appoint Shri Piloo Mody on
the Board ?

SHRI UMANATH : [ want to bring
facts and truth to the notice of the House
with regard to the conduct of the Jains in
this affair as well as the conduct of the
Minister himself. The hon. Minister being
a master evader in replying to questions,
I would seek your protection, Sir, that he
makes note of the points I make and gives
reply to them.

Mr. Mohan Kumar lam's resig
tion has brought out in sharp relief the
followlng facts, numelv, (i} that Bennet
Coleman and Company has completely
passed over jnto the hand: of the Jains ;
and (ii) that in this passing over the Govern-
ment themselves have collided.

Last Session, you will remember, Sir,
this very question came vp and there was
apprehension in various sections of the
House, that Government had decided to
hand over the company to the Jains by
accepting Mr. Ashok Jain as Chairman of
the Board. As soon as this news leaked
out, there was a furore in this House
objecting to that, After that, though the
Government stoutly denied that decision of
the Government, late now, by various
manoeuvres and dubious methods they have
made it an accomplished fact that this
compapy had been handed over to the
Juins.
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So far as the court is concerned I have
no grievance. Hombay Court orders are
very clear, The court’s intention is very
clear. The court sad that '3 Directors
shall be appointed by the Central Govern-
ment, I am further of the view that 3 to
5 more directors should be appointed by
the court. This will give a preponderating
and effective majority to the directors
appointed by the court and the Goveinment
over the shareholders' directors.” And the
Court has mentioned that Ivin f.mily can
never be beleved. can never be trusted.
So, the court’s intention. while making this
arrangement was clear,— that is —in order
to prevent the Jains from having any control
directly or inditectlv and to keep the Jain's
representative perpelually in a minority till
the court takes a final decision on the
question of charges of defalcation.

Now, what has happened 15, actually,
the court’s intention has been totally
defeated Mr. K. T. Desai was numinated
by the Court. The hon. Minister referred
to Mr. K. T. Desai.  He was appointed as
Cheairman of the Doard.

1 again :ay, 1 have no grievance with

1he court becaure ile court was not in the
knowledge of things  But, Sir, 1t is revealed
that this Mr. K. 1. Desai was the adviser

lo the Jains on the matter of covering up
these dcfalcations frcm  comiog to  the
notice of the Gorernment.  Becau e, when
Mr. Chopra was appoioted by the Govern-
ment as Inspecior o go into this and
investigate the defalcation charges, Mr. Jain
copsulied this Mr. K. T. Desai as 1o how
to send a reply to Mr. Chopra to cover up
this defalcation.

And now, you find this very same Mr.
K. T. Desai—who was once adviser to Mr.
Jain- is the Ckairman of the Board. Sir, 1
don’t blame ihe court because it was not
within the koowledge of the court that this
person was his adviser. But Government
was certainly aware of the fact that this Mr.
A T. Desai was adviscr so far as Mr. Jain
is concerned 1 want ‘o koow this : Why did
the Governmant not bring it to the notice
of the court 7 Why did they pot point out—
when the name was proposed— that this Mr.
K. T. Desai was adviser 10 the Jains 7 Why
did the Government not bring it up to the
potice of the Court,—so that, the Court
could given a proper decision in the
matter ?
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Sir, another 3 directors, nominated by
the Court have now been completely won
over by the, Jains.

The net result is this, When the court
appointed 5 Directors, and 3 from the
Government side, there were 8 on the one
side and the 3 of the Jains were ina
minority. Now, after Mr. K. T. Desai has
come in,—he being a man of the Jains— plus
3 more Directors from the court list having
been won over, mow the present position
is, 7 on the side of the Jains and the rest
minority on the other side.

By this majorty, Sir, the Jains have
completely captured the executive of the
company as well.

1 understand this—and 1 want to verify
this irom the hon. Minister whether it is
true or not—that after keepiog the majority
in their hands thay have appointed one
Mr  Dehejia as General Manager in
preference to Mr. Maokekar .. (Jnrerruption).
He died later. After appointment he died.
They appointed this person in preference to
Mr. Mankekar who was already acting as
General Manager who had becn a  journalist
h If. In prefe to &8 journalist. Mr.
Dehejia was appointed.

Now, Sir, with this
appointed one Mr. Taoreja as Deputy
General Manager. How did Mr. Dehejia
and Mr. Tanreja come in, Sir? Dehejin
was a gift to Mr. K. T. Desai. Mr Dehejia
was the Chairman of the State Bank and
Mr. K. T. Desai was the Deputy Chairman.
Dehejia’s appointment was a price for Mr.
K. T. Desal, inreturn for which, Mr, K. T.
Desai will support the appointment of Mr.
Tunreja, because this Mr. Tanreja has been
one of the personnel directors of the Jain
Group of enterprises and he has been ap-
pointed as Deputy General Manager.

majority they

Now, after Shii Tanreja’s appointment
a8 Deputy General Manager, he has been
put in charge of the buciness administration
of the company. Iam saying that this
conduct is threateniog the very proceedings
of the court. Because the administration
is in the custody of Shri Tanreja some of
the documents relevant to the court
proceedings are also within the custody
of Shri Tanreja and there is very likelihcod
of their being removed alrcady some of the
incrimineting documents must have been
removed by him, For this purpose he has
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been appointed.  The conspiracy between
Shri K. T. Desai and the Jains’ group has
been proved by this fact that for the
appointment, they made out an advertisemen:
only for a General Manuger's post and not
for anybody else. That was the decision,

After advertising for the General
Manager's post, they asked Shri Dehejia to
put in his application ; thev also asked Shri
Tanreja to put in his, application and Shri
Mankekar, on his own, put in his applica-
tion. For the General Manager's post,
they have received the list. And they
appointed the General Manager. the
Additional General Manager and the Deputy
General Manager which were not at all
advertised. How did they do this ?

The second point that I would like to
know from the Government is this. You
will find a strange *hing in the Resolution of
the Board of Directors. The Resolution of
the Board was opposed by Shri Mohan
Kumaramangalam and another director,
Shri Trivedi, 1 think, a Government nomi-
nated director, There is a particular portion
in the resolution which is also appearing in
the Government®s statement which suys that
.the terms and conditions for Shri Dehejia
will, principally, be those informally dis-
cussed with him.

It is very strange indeed. Here ‘sa
Board of Directors’ meeting to know who
should be appsinted. And in that resolution,
it is stated ‘‘the service conditions will be
discussed only after the appointment ; the
appointment will be made only after the
Board of Director’s Resolution **  Bur, the
Resolution says ‘the terms and conditions
for Shri Dehejin will be principally those
which are already informally discussed with
Shri Dehejiz which means even before the
Board meeting was called, Shri Desai and
Jains had discussions with Shri Dehejia and
everything was finalised and this Board's
meeting was just a rubber stamp to carry
out their dictates. This is quoted in Shri

Kumaramangalam's letter. The same
Resolution: seys with regard to Shri
Mankeker for appointing him as an

Additional General Manager that ‘the terms
and conditions which may be agreed upon
between Shri Mankekar on thc one band
and Stri K T. Desai and Jains on the
pther.’ In contrast to this, the terms and
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conditions for Shri Mankekar will be
discussed Iater ; but for Shri Dehejia, the
terms have already been ioformally dis-
cussed. So the conspiracy is clrearly proved.
The net rewlt to day is that the court's
decision to see that Jains do not have any
control and keep them in a minority has
been completely rendered infructuous. The
net result is that the Chairman is controlled
by Jains ; the board is controlled by Jains
and the executive is also controlled by
Jains,

AN HON. MEMBER : And Govern-
ment also is controlled by Jains.

SHRI UMANATH :
is also controlied by Jains.

Yes, Government

SHRI PILOO MODY :
them.

Purchased by

SHRI UMANATH : Thus, the court’s
decision has been defeated. The docume=nts
may be removed now and the court proceed-
ings may be affected. | want to know at
least, after the rasignation of Shri Mohan
Kumaramangalam, from the Government
that knowing all these devezlopments within
the director's board and this changeover
and control that are going to be
passed into the hands of Jains, why
did they keep quiet hitherto ? Was it
because the Government wanted fair
acecampli the control going in to the
hands of Jains that they kept quiet 7

The second thing 1 want to know from
the Government is this whether the resolu-
tion passed in regard to the appoirtment
which is affecting the court’s proceedings in
future al-o is subjec: to the approval of the
Central Government. [ want to know
whether the Government have given approval
to this resolution which is now questioned
and which has led to the resignation of Shri
Mohan Kumaramangalam. I find from the
Resolution itself that this appointment is
subject to the approval of the Central
Government, I want the Central Gavernment
to say whether the approval has been given
by him on behalf of the Central

Government.

If he has not given the approval, let him
say that, If he has given kncwing that the
resolution was meant to sec that Jaing
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control completely over the executive, why
did he do that ? Finally, my question is
whether the government is prepared, having
fiest tried for Shri Kunte which was not
possible—now this Goveroment has giver the
control in favour of Jains—to take over the
Bennet Coleman and Co. and hu..d over the
management to the journalists themselves.

I do not want the Government to run it.
Are they prepared to hand this over to the
jourpalists to run it ? Or alternatively will
they approach the Bombay High Court and
tell the court that the purpose has failed
because of the Jains being inside the Board
and they might no* remov- Shri Desai from
the chairmanship and thev might not al'o
remove the other directors as ordered by
the court. Did they bring this to the notice
of the court that these develipments are
there 7

Lastly, I want to know whether weight-
age will be given to the journalists for more
representation inside there. Failing that will
Government agree to the appointment of a
parliamentary committe: to investigate info
the entire affair as to how this changeover
took place within that board, which led to
the control by the Jains ?

SHRI F. A. AHMED: The hon.
Member has given the whole history of the
the case. [ wou'd like 10 point out that the
board has been constituted by the order of
the court and Guvernment have no hand in
this matter. While constituting the board,
the cout nominated five members in its
individual discretion and supgested that
Government should give three members and
the shareholders should give thrce members.
At the time of appointing the five members
of the board or the chairman, Mr, Desai, the
court did not consu't Government as to
whether these persons could be appointed...

SHRI PILOO MODY : The court should
not coasult Governmert.

SHRIF. A AHMED : 1 am stating the
fact, namely that the court did not consult
Government. Therefore, the question of
giving advice whether a paricular person
was had or good aond so on did not arise,
But in fairoess to Mr. Desai, I may also
point out that the information in the hands
of the hon, Member 1s not correct.

SHRI UMANATH : How ?

VAISAKHA .,
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SHRI F. A, AHMED : Bec .use he was
giving opinion in civil matters, and while
doing se, he gave opinion in favour of the
employees and against the employe;s and
Shri S. P. Jain I do not know how he could
be considered as Mr. S. P. Jain's man...

SHRI UMANATH : On one occasion
they take money from one side and on
another occasion they take money from the
other side.

sHRI PILOO MODY : That is the
lawers' job.

SHRI F. A, AHMED : I am tryiog to
correct the impression of the hon. Member.

So far as his analysis that the board has
been won over by Shri S P. Jain is
concernzd, I have no such information at all
because...

SHRI S. KANDAPPAN (Mettur; : Will
they inform him about it ?

SHRI F. A. AHMED : |1 have no hand
in that matter, Itis an internal affair of
the board itself, and the board has been
constituted for a period of seven years, and
I have no authority by which I can sct aside
the order of the court and set aside the
board which has been constituted by the
court itself,

So far as the other matters are concer-
ned, it is true that Mr. Kumaramangalam,
apart from the fact that he was very busy in
Delhi and it was not possible for him to go
to Bombay very often and attend to this
work, had given other reasons also for his
resignation, namely that the appointment of
the geoeral manager was against the wishes
of the two nominees of the Government on
the board ; he has given reasons also why
he considered that the appointment of Mr.
Dehejia was not in the interests of the
board. So far as I am concerned. and so
far as the Company Law Board is concerned,
no permission is necessary for the appoint-
ment of a general manager, unless and until
cither the entire management or a substantial
portion of the management is in the hands
of the general manager, in which case
application has to he made and approval of
the Company Law Board obtained...
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SHRI UMANATH : The resolution is
that substantial power would be entrusted to
the general manager. That is why they have
put it subject to the approval of Govern-
ment. 'What will Government do now ?

SHRI F, A. AHMED : No application
has yet been made before the Company Law
Board, and if any application is msde that
a substantial portion of the management is
in his hands, then the Company Law Board
will take a proper decision in this matter.
But I may inform the hon. Member that no
such application has been filed before the
Company Law Board tn decide one way or
the other. It is also not correct that our
members on the board or Government have
done anything whatsoever in order to allow
the control of this board by Shri 5. P. Jain.
It is als mot correct on the part of hon.
Member to <ay that at any time Government
had agreed to appoint Shri A. K. Jain as the
chairman. That has been contradicted by
me on the earlier occasion also.

SHRI C. K. CHAKRAPANI (Ponnani) :
Something is rotten in this Ministry and
since i*s creation it has always helped and
supportcd monopolists and vested interests.
Here the point is that the Jains have
captured the entire compary and so the
entire  Press controlled by the Jains had
become instrun-ents of reactionaries Recently
there was an  articale in the [llustrated
Weekly of fnitin and +he heading was:
Sheep's clothing for front organisation of
Indian communism ../ [rterruptions.)

MR. SPEAKER : You have said cnough
already. Ask \our question,

AN HON. MEMBER : It is a very good
article.

SHRI HEM BARUA
have read that article.

\Mangaldai) : 1

SHRI C. K CHAKRAPANI: In that
acticle t..e name of Mchan Kumarmangalam
was meationed.. {fnycrrupiions )

MR. SPEAKER : If he writes a book it
is nat necessary you should quote from that
book.

SHRI NAMBIAR: It is Bennett
Coleman's paper which is controlling a Jot
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of things in India and it is doing propaganda

against the Communist Party.

SHRI C. K. CHAKRAPANI : There is
no article about the abolition of the privy
purses and the entire Press has :upported big

business groups in India, You see
here Guijral’s name being mentioned...
(Interruptions.)

AN HON. MEMBER : More names
should be mentioned.

SHRI C. K. CHAKRAPANI : This is
the type of propaganda done by this paper.
May I know whether the Governmert have
ever opened their eyes and coquired as to
what has gone wrong in this institution and
if so would the Government take proper
action to rectify the position 7

SHRI F. A. AHMED : As the hon.
Member is awarc, because certain things were
happening with this concern, the Govern-
ment had filed a petition. That was pending
before the Court. On the basis of it this
board had now been constituted by the
court,

SHRI NAMBIAR : That is not the
answer to what the hon. Member asked...
‘Interrupriion..

SHR1 VISWANATHA MENON (Eina-
kulam) . | have got the letter written by
Mr  Mohan Kumaramangalam on 22
February, 1970 in which he says clearly : “I
teel that these appointments have been made
not from the point of view of the best
interests of the company but as a sort of a
via media to sccommodate the views and
desires of different persons on the board.”
1t shows clearly that there is collution with
the Jain company and these appointments
have been made with that intention. When
the report of the Sarkar Commitiee came up
for discussion here and when Mr. Sarkor
resigned, this Government was not ready to
accept his 1ceignation. They were trying to
ask him to withdraw the resignation, but
when Mr. Mohaa Kumaramangalam's resig-
nation came, they readily accepted it and
they have appointed other persons and they
are colluding. My allegation is that the
hon. Minister is colluding with Jain so as to
give the company to the Jains.

Another point is, Mr. F, A. Ahmed has
given an assurance to Comrade Ramamurti,
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M.P,, that he would appoint a representative
of the emplovees’ organisation as e Govern-
ment pominec on the Board. But he bas
not done that, and I want to know the
reasons for not doing it. Was it to oblige
Jain that you avoided appointing a workers'
representative on the Board ?

Another point is this : T want to get an
answer to this. Is the Government aware
of the fact that this control of Jain is
affecting the employees' journalistic freedom
setiously ? The Delhi-based reporting staff
of Nava Bharat Times have been specifically
instructed not to report anything against the
Jan Sangh administration. (Incerruprion) 1
am coming to that. When, 15 days back, a
reporter wrote against the Jan Sangh
administration that watcr-supply broke down,
he was pulled up and directed not to write
against the Jan Sangh administration by
Mr. A, K. Jain. To please the Jan Sangh,
a senior employee doing the scrutinser work
in Nava Bharat Times was demoted to make
way for a junior proof reader, ([atcrruption)
because that junior proot reader was the
Chairman of the Delhi Water Supply
Committee, and he is a Jan Sanghi. What
action has becn taken ?

SHR1 BAL RAJ MADHOK (South-
Delhi) : He is making falve allegations.
(Interruption)

SHRI VISWANATHA MENON : Please
sit down, Mr. Madhok. T also know how to
shout.

MR. SPEAKER :
question,

SHRI VISWANATHA MENON: My
particular guestion is, what action does he
propose to take to prolect the employees
from Jain's ioterference and from the Jan
Sangh influence.

SHRIF, A. AHMED : I bave alrcady
said, and have also laid on the Table of the
House the letters which have sent by Mr.
Koumaramangalam to the Chairman of the
Board. From that, it is very clear that he
had submit'ed his resignation for two
reasons : one is that because he had no time
to atiend to the work by going to Bombay.
The second reason was that be was not
satisfied with the way in which the General
Manager ard othsr appointments werc made
in the Board. 1 havs already said so. It s
wrong for the hon. Member to say that
while in ope case I have not accepted the

Please put your
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resignation, in the other case I readly
accepted , the resignation submitted by Mr.
Kumaramangalam. In fact, he had to write
to me twice before I accepted his resigoa-
tion, and when he was not willing to work
on the Board, there was no option left for
me but to accept the resignation. I do not
know why objection can be taken on that
ground, ([nterruption)

SHRI UMANATH: Shri Mohan
Kumaramangalam made charge against the
Board, Will you enquire into the truth or
otherwise of it ?

SHRI F. A, AHMED: As [ bhave
pointed out, it is the entire functioning of
the Board. (/nferruption) We have to work
within the law, within the rules. The only
case in which the matter can be referied to
us is when the substantial management of the
Board is within the hands of the General
M and an application is made to us,

the Company Law Board will coosider aod
examine the whole matter. Therefore, I
submit that we had no other option but to
accept the resignation submitted by by Mr.
Kumaramangalam.

So far as the other matters are con-
cerned, they are not relevant to the issue,
13.00 hrs.

MR. SPEAKER : Papers to be laid on
the Table.

ot vy foma () : weaw Wy,
O QAT MTH AET & | FIEAT HIqT
qz Y srare faar AT § SE O AT @R
HTE AT & 1 A9EY g grm fF fugd
T gaa qifegrae & aF § gqre IIran
qr sifs &t § avafrag § WX 99 @ng
st TATT WA 7 wrEEa far v fe
9@ A A grEAr W oS A
T W% £fEaT U A1 AAZL FIAH F &,
afpr wAfoegg w10 < §... (sawEmE).LL
T weaew faarar (& 99§ wfafafy
% qre Tradwed 9 g amET  qa Q@
T AT qag g & s
IFT oF At ofafafy agf foar 7 w=fh
7T 1 @A IAT AT WGy w4
e a¥ I eyse wreArA faar a1 )
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MR. SPEAKER : Everythiog is con-
verted into a point of order. There is no
point of order. But the minister may reply
to it,

SHRI F. A, AHMED : If the Govern-
ment had the entire authority to constitute
the Board, only in those circumstances .

SHRI UMANATH : In the quota of
your nomination, why not have represen-
tatives of employees 7

SHRI F. A. AHMED : That was in the
mind of my hon, colleague. At the same
time, he said that this matter will be
considered.,

st oy famd : ¥ o= &« grm ?

SHRI F. A, AHMED : How does the
hon. member know that it was not
considered ?

) ayg fasd : or W0 wfafafe a8
A 1Al AT RE
g9z FAAHT FrA A AT A T WE
FarawrTEae ¥ @1 w §? wen o
g F2 fF % qwrEe § gegd St
tgemrd fasnft ar /) ?... (sumEm)...

o qeew fag (WAYR) ¢ weaw
HEET, AT TG MF HTEL AT qAA
g1 o wifad fed @ sk 99% aw
R19H TEWT FA Fe ...

MR. SPEAKR : Pilease sit down. He
wrote to me that this being the last day,
everything shou!d be allowed in this House.
He has not sent me any intimation or any

motion, for my consideration, He must
study the procedure also.

Now, papers to be laid,

13.02 brs.
PAPERS LAID ON THE TABLE

Report of Indian Standards lnstitution
for 1967-68

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY APFAIRS (SHRI F. A.
AHMED) : 1 beg 10 lay on the Table a copy
of the Anoual Report (Hindi and English
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versions) of the Indisn Standards Institution
for the year 1967-6%, [Placed in Library. See
No. LT—23612/70].

Papars Lald

Report of Indian Institution of Tecbnology,
Madras for 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : On behalf of Dr, V. K. R. V.
Rao, I beg to lay on the Table a copy of the
Annual Report of the Indian Institute of
Technologoy, Madras, for the year 1968-69.
[Piaced in Library. See No. LT—3613/70].

Notifications under P. G, Ipstitute of
Medical Education and Research,
Chandigarh, Act

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : On bebalf of Shri K. K.
Shah, 1 beg to lay on the Table a copy each
of the following Notification under sub-
section (3) of section 31 of the Post-Graduate
Institute of Medical Education and Research,
Chandigarh, Act, 1966 : —

{1) The Post-Graduate Institute of
Medical Education and Research,
Chandigarh (Amendment) Rules,
1969, published in Notification No.
S 0. 2480 in Gazette of India dated
the 28th June, 1969. [Placea in
Library. See No. LT—3614/70).

(2) The Post-Graduate Institute of
Medical Education and Research,
Chandigarh (Amendment) Rules,
1970, published in Motification No.
S. 0. 133 in Gazette of India
dated the 1ith April, 1970, (Placed
in Library. See No. LT—3615/70]

Report of Rebabilitation Industries
Corporation Ltd.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-

MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : [ beg to lay on
the Table :

(1) A copy each of the following papers
(Hiodi and English vessions) undec



